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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELII

Original Application No: 375/2024
In reference to Suo Motu cognizance of:
Around 40 injured as boiler explodes in factory in IHaryana

Vs

Haryana State Pollution Control Board and Another

Status Report  of Rahul Hooda, Deputy

Commissioner/District  Magistrate, Rewart i.c.

Respondent no. 2

RESPECTFULLY SHOWETH: :

1 That the above noted O.A. is pending before the Honble Tribunal for

further consideration on 18-04-2024.

2 That Hon ble Tribunal has taken up suo moto cognizance in reference
to News item appearing in “The Hindu dated 16-03-2024", titled as
“Around 40 injured as boiler explodes in factory in Haryana™ vide the
present O.A. no. 375 of 2024 and issued notice dated 12-04-2024 to
the undersigned in this regard.

-2 That in compliance of the above notice, the undersigned is submitting

a record of events that took place with regard to the explosion and
fire incident that happened in M/s. Lifelong Auto Pvt. Lid. situated in
Dharuhera. Rewari on 16-03-2024 as follows:

(a) That after receiving the information of the explosion/tire
incident in the aforementioned company the Fire Brigade
reached at the spot to curb the fire and after receiving the
complaint regarding the said accident. a criminal case vide FIR
no. 78/17-03-2024; U/s 287, 337. 34 IPC was lodged in Police
Station Dharuhera which is pending for investigation. The copy
of FIR is attached herewith as Annexure R-2/A.

(b) .That regarding the said accident. the undersigned  has
constituted a joint committee consisting of Sub-Divisional
Officer (C). Rewari as Chairman and Fire Safety Officer.

Rewari. Assistant Director. Industrial Safety and Health.



(c)

(d)
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Rewari as members to inspect the cause of incident vide memo
6123-26/1.FA dated 17-03-2024 for submission of a report
regarding cause of incident. The joint committee submitted its
report vide memo no. 2045/Steno dated 18-03-2024. As per
findings the prima facic causc is identified .as a spark cither
from a electric shot circuit or from metal grinding polishing
causing an explosion due to availability of large number of finc
metal dust in dust collectors. Several other violations have been
observed irthe report.

That as per office record. the Assistant Director, Industrial
Safety and Health Officer. Rewari issued prohibition order to
M/s Lifelong Auto Pvt. Ltd. under section 9 and section 40/41
[l of the Factories Act. 1948 vide order no. 295 dated
18-03-2024.

That the undersigned "vide memo  no. 6145/ FA dated
20-03-2024 has submitted the joint committee report dated
18-03-2024 to Worthy Chief Secretary. Govt. of Haryana under
intimation to with a copy endorsed to Worthy Chief Principal
Secretary to Chief Minister and Principal Secretary to Chief
Minister with a request for constitution of a senior level expert
committee of  Industrial  Safety Officers for  further
compreﬁensivc enquiry of the incident.

That the undersigned vide memo no. 6153/ FA  dated
23-03-2024 requested the Director General. National Safcty
Council. India. for constitution ol senior level committee with
regard to full scale safety audit of M/s lifelong Auto Pvt. Lid.
The National Safety Council of India accepted the request
through e-mail to conduct a thorough safety audit of the
premises of said company. [t was further appl;iscgl that NSC
intimated that the fee for conducting the audit including
professional fees, lodging/boarding and travel cost of its experts
will be charged and the same was endorsed by the undersigned
vide memo no. 6157-58/LFA dated 2 7-03-2024 1o Assistant

Director. Industrial Safety and llealth Officer. Rewart and

Assistant Labour Commissioner. Rewari for information and

further proceedings.




(M

Place:

Date:
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That after receiving notice dated 12-4-2024 of Hon ble tribunal
the undersigned vide memo no. 6194-97/1.F A~dated 15-04-2024
sought the information regarding the number of injured. fatal
cases as well as periodical inspection reports and compensation,
if any. provided to the affected emplovees from the Assistant
Director, Safety &_Health. Rewari: the Regional Officer.

HSPCRB. Rewari. the ALC. Rew ari and the Fire Officer. Rew ari.

The copies of reports received from the above said departments
are attached herewith as Annexure R-2/B 1o R-2/1E.

That as per geport no. 395 dated 15-04-2024 submitted by
the Assistant Director, Safety & Health. Rewari (Annexure
R-2/B) total 39 workers were affected from the accident out of
which 19 workers have been discharged. 4 workers are admitted
in PGIMS, Rohtak and 16 have lost their lives. li is further
submitted by the said department that the management ol the
aforesaid company is bearing all treatment cost of the aftected
workers.

In view of the above. it is requested that the present
interim status report may kindly be taken on record and the
present original application may kindly be disposed off in the

interest of justice qua the answering respondent.

0

QQ«DGYI‘ District Magistrate,
16. 0‘1'0?9&!.' , Rewari
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ﬁ%} HARYANA POLICE CITIZEN SERVICES (R3monm gfers anis Jam)
o e FIRST INFORMATION REPORT
(Under Section 154 Cr.P.C.)
TR Faar R
(9RT 154 &3 uithar wfgar & aea)
L. District (BYeT): REWARI P.S. (T): DHARUHERA  Year (a¥): 2024
&
FIR No. (7.9 R. ¥.): 0078 Date (f&&7e): 17,/03/2024
13:30
. S'NO: Acts (31TfaTa) Sections (YRT(T))
(36.9.) g
1 IPC 1860 287
;. IPC 1860 337
3 IPC 1860 34

3. @ Occurrence of offence (3T Fr TeaT):

1 Day (Re): Saturday Date from (i &): Date To (i aF):
16/03/2024 16/03/2024
Time Period (F#T 3@f): Pahar  Time From (91 A): 17:45 Time To (FHT dF): 17:45
6 : hrs hrs
(®)  Information received at P.S. (YT STar Date (fe=TeR): Time (HHAY): '
I urE gé): 17/03/2024 13:30 hrs
(¢) General Diar:y Reference _ Entry No. (m . ):  Time (FHY):
(RSrreraT FHesh): 025 17/03/2024
14:44 hrs

4 Type of Information (T &1 UPR): Written

System IP (37$):10.194.54.12 16/04/2024 12:34:31 1/11
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HARYANA POLICE CITIZEN SERVICES (gRamn gferg ariRe ar)

FIRST INFORMATION REPORT
(Under Section 154 Cr.P.C.)
IR gaar Rae
(URT 154 &3 ufehar wfear & a&d)

5. Place of Occurrence
(TCATEIA):

1.

(a) Direction and distance from P:S. (YTl s {ff 3T f&em): EAST, I Km(s) Beat No. (fie €.):
BICE

L

(b) Address (TdT): dTee ThaT UTEeST,

(¢) In case, outside the limit of this Police Station, then Name of P.S. (Tf& Uram A F IR T ar e
T ATH):

District (State) (e (T54)):

6. Complainant / Informant (Rrepraasdar /

aATHAT):

(@) Name (ATH): TEIHAR

(b)  Father's Name (ROTeT &ATH): TARITH

(©)  Date/Year of Birth (=5 A / ad): (d) Nationality (TEXIAT): INDIA
2000

(€)  UID No. (3T #.):.

(D passport No. (qrAE H.):

(g)
(h)

Date of Issue (ST & Hr faf): Place of Issue (S A FT TI=H):

Occupation (STIH):

Address
(gar):

System IP (3M&d):10.194.54.12 16/04/2024 12:34:31 2/11



17

@3} HARYANA POLICE CITIZEN SERVICES (zRzmon gfers amie dar)
~~~~~ FIRST INFORMATION REPORT
‘ (Under Section 154 Cr.P.C.)
ygH Haar Ko

(URT 154 &3 ufehar Affar & ded)

S-NO: Address Type (OdT T  Address (TdT)
(EF.H-) W)
1 Present Address _ INAAIR GreesT, DHARUHERA, REWARI,

HARYANA, INDIA

&
2 Permanent Address aferr Yarge A%, TARABGANJ, GONDA,
UTTAR PRADESH, INDIA

®  Phone number (qTHY g.): Mobile (B H.):
91-9813525362

7. Details of known / suspected / unknown accused with full particulars (Td / §fesy / 39019
g & Q Fawor afea aoia):
S.-No.  Name (1) Alias (3UTH)  Relative's Name (RRAGR T 197
(s.9.)
I Ras &her g
A
8.

Reasons for delay in reporting by the complainant / informant (R/rRIGHaT / 'ﬂ@lﬁﬁﬁﬁ'f anT
Raté &fr & g == & FROT):

9. Particulars of properties of interest (Hafeyd Foufy &1

fareron):
S.No.  Pproperty Type (F#URI & Sub Type (37 UHR) Value(In Rs/-) (e (¥
(3.9.) TF) #))

10 Total value of property stolen (In Rs/-) (FRY gé HHqf T P HeA(T #)):

System IP (3$):10.194.54.12 16/04/2024 12:34:31 311



11.

12,

18

;i% HARYANA POLICE CITIZEN SERVICES (sR@mn yferd amiies dar)
il

FIRST INFORMATION REPORT
(Under Section 154 Cr.P.C.)

IR Faar o
(URT 154 &3 withar affar & aa)

Inquest Report / U.D. case No., if any (Y welam RaE / g argaor 4., afy S A):

S.No.  UIDB Number (50T F.)
(s.9.)

&

First Information contents (YIH AT T27):

mmﬁmwnﬁ%mm@@mmmmmm@#m
e IR UTeRST AIH 24 G AL 9813525362 <1l fhar Y § IWRI U & @S arelr
§a¢mmmﬁmwmm@wﬁmﬁ#m¢zﬁrmm§m
%317516.03.2024ﬁmmmsmoaﬂaﬂmaﬂﬁ%mmﬁ#mml‘%ﬁsﬁ
THI 05.45 pm W HFTAT A BHIH T 7 T S 38 FAT AR € FAFET BT 74T 3
mwmaﬂwqﬁsﬁamwwgwqmmwaﬁ@mmm
BFYA SHER T FFAA AR T JRFRA P o 37 O S T IR 91T P
mm%maﬂéaﬁwmﬁm%mﬁﬁwaﬁw-wq?wmaﬁ
mm@ﬁ%mmasmr&amamﬁmmwmam-w
mawmmmmmmmmm@mﬁm@nm
BFGA A I I A N FFCA IR ANe T3 T Go AQ @ & aoTe § a@ FA AR
@ Ta 3545 AT AR @ T R @ 2535 AT g oG ¥ GRS @ A g ahe
SN & Tt e E N S EER F Heaw P B T AN B oSS F
STITHIT 30-40 FNT GRS & T F ger @ Sl & AT gruaret & Prsrare v SER @
IO PN IS TN F T P UEAT TN F $arer & v Boaran 1w o o T
mﬂmh@ﬁa@a%aﬁmmﬁ%aﬁmamﬁmaﬁ
ISTE | I § 30 W 3R ey Hr e s o R @ g o ot S &
sd/-ATSTPAR AT attested sd/- vijender ASI PS UTERET dt.17.03.2024 SEaTEr gfor - Pl Rt
16/3/2024 @ #F ASI #T AU Furer g &, 116/ & R 6T UsaTT W@ e
UrResT FofE Al 6 AT A aresr F W ¥ g & 5 wEw ot wewh areder
ST dhefey Te T & S SR Ser g @ D ¥ | O @ | A9 ASIHY
m@mma.nmﬂ@mmmmﬁr%maﬁwmmu{m

System IP (3TE®):10.194.54.12 16/04/2024 12:34:31 4/11
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HARYANA POLICE CITIZEN SERVICES (sR@mn gfes armrie ddrn)

FIRST INFORMATION REPORT
(Under Section 154 Cr.P.C.)

R e Rar
(URT 154 &3 ufthar &fear & ded)

e W A T el g6 I A A (AR wgelH STe IR FEd §
Sarst & T waqerat 3 Ao Aot R Foreet g dex YA ASTwATA AN IS AT AT
g W TEE 3euare Yy & A9 ASIFT @l AU & GH Y@ # ugdl e W30
ORI e e JUT ST @led d Hrge 75 MLR,S T eriee fhar arar foree o
&1 MLR NO.SKD/RWR/901/2024-DT. 16/3/2024 3rset Raer g7 47 fRraw# ardr SrergRar
fSraet SR WRd & $ed 2 e KUO BURN Walell el foF &1 aar

MLR NO.SKD/RWR/902/2024-16/3/2024 3rsTiet st g 4 {oRe foraredy sireprent foreat
STFeT WEd & Pl 2 We KUO BURN a9Tall el o &1 dar MLR.NO.SKD/RWR/903/2024-
DT. 16/3/2024 3o} FAW qF A q@wenrer ol famn et seey aa & g 4 4
KUO BURN &9rl a&dix % 2T MLR.NO.SKD/RWR/904/2024-DT. 16/3/2024 3Tt Jgiad I3
# geirer fFare 36 JIR 3R yer foredt s/ @ed & g 6 e KUO BURN FITed!
TE0R dUT MLR.NO.SKD/RWR/905/2024-DT. 16/3/2024 3Tt Felter g Aol Aerrer fareh
yrearee Rier fores sy @ed o o 2 W KUO BURN @arelt ar
MLR.NO.SKD/RWR/906/2024-DT. 16/3/2024 35t ®ef g #1 g AR fFard mfdeagy
arT Yard) v S @ed o el 2 A KUO BRUN &9t a1
MLR.NO.SKD/RWR/908/2024-DT. 16/3/2024 31Tt Hrd g A TaAfhera fAard dererady
fRer e seey @ed 3 P 5 T KUO BURN @9l &R o &1 ar
MLR.NO.SKD/RWR/909/2024-DT. 16/3/2024 3ol Feher g A e fardt anfaeemyr Yarsy
fSraet sTaey @ed & Pl 2 A KUO BURN el ey F &1 a2
MLR.NO.SKD/RWR/911/2024-DT. 16/3/2024 3T TGaAR G A qieamst fyardy fgvar
TeR Rl ForEe STy @Ed & P 3 de KUO BURN &Il dedR o &I ar
MLR.NO.SKD/RWR/915/2024-DT. 16/3/2024 31Tl G GF A degarelel forarel Srare A
ST A & P 1 We KUO BURN a7l dedR fF &1 a1 MLR.NO.SKD/RWR/907/2024-
DT.16/3/2024 3T &ateieg QA A TG ool erfestel foeR et smrex #med @ Fef 3
@e KUO BURN @&k RF ¥ a MLR.NO.SKD/RWR/910/2024-DT. 16/3/2024 3isfi 3Rfae<
gﬁmmmmﬁmmﬁw4mwosummm
fF %I GUT MLR.NO.SKD/RWR/912/2024-DT. 16/3/2024 GARR T A of@reial fare

System IP (3T$W):10.194.54.12 16/04/2024 12:34:31 5/11



20

f;;%g HARYANA POLICE CITIZEN SERVICES (gRamn gt aniie dar)

FIRST INFORMATION REPORT
(Under Section 154 Cr.P.C.)

UIH Faar Rae
(9RT 154 &3 ufthar aféar & asd)

mmﬁmWﬁW3WKUOBURNmHW%%I ar
MLR.NO.SKD/RWR/913/2024-DT. 16/3/2024 3Tt il G A7 TaQme fyaredy satsh
FoeI & grereX Ted o Por.4 e KUO BURN srelh aedi RF &1 ar
MLR.NO.SKD/RWR/914/2024-DT. 1§/3/2024 315Tiet T&et g7 o gelrer fovaradt S9s faer #
ST HTed & Pl 3 WE KUO BURN 0Tl agdR RF %1 @4 MLR.NO.SM/RWR/132
-DT.16/3/2024mmgmmmﬂﬁamuﬁqr#mmﬁgﬁ1
dIe KUO BURN Tt @8R 5 %1 a1 MLR.NO.SM/RWR/133 —DT.16/3/2024 Triber g A
SN ATl el SaR wRar 3 g 1 Ae KUO BURN 9Tl aedix b &1 ar
MLR NO.SM/RWR/134 -DT.16/3/2024 37Tl I Fieet 7 4t Ra R arh a@7 fer
# ST Wed F FoT 4 W KUO BURN w9t el 5 &1 ar MLR.NO.SM/RWR/135
DT.16/3/2024 et 391 43 A mmmmﬁwﬁwm#gﬁ 4 9
KUO BURN @7Teft @& 3 %1 ar MLR.NO.SM/RWR/136 —DT.16/3/2024 3 Gast gT A
mﬁmmw@#mmﬁgﬂ4aﬂzwowmmmﬁﬁ%lm
MLR.NO.SM/RWR/137 ~DT.16/3/2024 37oilel Ga19dTH 47 ) dtax ardt Rexmar s &
SIFE HIed F ol 4 Fe KUO BLUNT &9l ek RF &1 @ MLR.NO.SM/RWR/138
-DT.16/3/2024 mmpmmmaﬁwmﬁmmﬁw 5 9
KUO BLUNT ®97efl &&dX f5 &1 @ MLR.NO.SM/RWR/139 —DT.16/3/2024 31Tt feder FERl
mm%ﬁw@ﬁﬁmm#gﬁmahxmwmmm%%l
a1 MLR.NO.SM/RWR/140 -DT.16/3/2024 3foflei e G #f Feugrar fyamh dwg sav udar
# ST AEd A FoT 3 AWe KUO BURN soTalt el 5 &) ar
MLR.NO.SM/RWR/141-DT.16/3/202435Tet fasrar g3 4t ararfrere fare AeeTqr Yardr at
STFEY HIed & Fol 4 A KUO BURN a19Telt agdR R &1 a7 MLR.NO.SM/RWR/142
-DT.16/3/202431S1 3T G 4 srer#or Ry HMGT 3R G 3 STFer @ed S gl
4 91T KUO BURN ®9Teft &k 5 ¥1 & MLR.NO.SM/RWR/143 —DT.16/3/2024 31t fareprer
?ﬁWWWWWﬁWWﬁW4WKUOBUMWW
fé5 &1 a1 MLR.NO.SM/RWR/144 -DT.16/3/2024 3raT Teverrar 9T A Betwany @ard
mwﬁmmﬁW3WKUOBURNma%ﬂTﬁF%I ar

System IP (3M$®):10.194.54.12 16/04/2024 12:34:31 6/11
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{%} HARYANA POLICE CITIZEN SERVICES (R gferw anie dan)
el FIRST INFORMATION REPORT
(Under Section 154 Cr.P.C.)
gH gaar Ko

(URT 154 &5 wfthar @fgar & dgd)

MLR.NO.SM/RWR/145 -DT.16/3/2024 375l Heaw g3 4t qAMAY et aier ey #
3TeFel Hed o Pl 3 "l KUO BURN #7TedT dedk fF &1 a1 MLR.NO.SM/RWR/146
~DT.16/3/2024 3T 3751 GF 4 Rrageror fqardt gerfawar W@Er # st aed J $d 4
"le KUO BURN ol e o6 &1 T Ut 2YET ToRAT A 3TaeY TTed o Fel 30 HAATaA
feare it gfd &1 5@ .8 1| & 22 % RAFER TO HIGHER CENTRE AND REST IS
ADMIT AND UNFIT FOR STATEMENT d&{RR a1 &1 38F IWIed AT G 17/3/2024 Hr
AT ASIHT FAUE FHQUTS . 116/3@8) a1 R{UE IR A, 510/3@T8 & R g &1
FeIEard & grar Hex Y@ ugEn €| T W A ASIH v AR @ 10 Asweda
USfAT & U o & FFaeY A I Wied & AW U fF 3w sex aa & FIT
FOR STATEMENT TR fhaT ¥ 8% SWIed & ASI A & Ul §| ST6l W HAordl
TAGAR g3 A T A JfFrar Yaes e gar @@aerst 5o aifsr 3w geer gra
e 3o TR ureest forem WE & A ASIH 3uar e 3iferd axran S 7
ASI UgeR GATAT g FHSTAT FNE W 3 30 R g A B W AR 30 A
& A AU FEIER a1 &% feedr fhd §| fEd A9 ASIA g 6 ¥ S 9@ Ler
MLR,S #SEEIA a7 UTH &7 ITAATT Fed JTGAR 3WIH § X ¥ I 3 R G
287/337/34 IPC &1 EISTG BT URIT ST R T &oll a1 AT AdeHT deed Farer
AU A, 116/3ATN & IRTTS AT §| TG Il FheAT AR Ta § AT & | #
ASTHITE TUHLT Bl &1 35T — AT HeX W@l SD/ VIJENDER ASI ATl UTFesT
f8.17/3/2024 AT.01.05 pm 35T UTAT — 5T I TN T HHEHT A, 78 ReAid 17.03.2024
YRT 287,337,34 HI.E.H U] URKeST gof oreed fhaT ST FIR T ToTR ufdan &eqey gr
fATATTER RN & ST ST AT TTed T ABEA el i Jar & Hgars s @
¢ | dodl TS gford # 3r8d aeik aiieer @&, & @sg /0 av Ater #sh o1 @& §
dle- g AHHAT SI e AR 6 ol A gof fvar o1 W@ ¥ |

13. Action taken: Since the above information reveals commission of offence(s) u/s as
mentioned at Item No. 2.

(@ T PG : Gfh IWIT TSR F g T & B 3T WA BT Al
A H. 2 # 3o URT & dwd ¥.):

System IP (3$W):10.194.54.12 16/04/2024 12:34:31 7/11
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@ HARYANA POLICE CITIZEN SERVICES (sR=mom gfew anite &ar)
bt FIRST INFORMATION REPORT
(Under Section 154 Cr.P.C.)
IR Fgaar Ko
(URT 154 &3 ufhar wftar & d&ad)

(1)
Registered the case and took up the investigation Wkﬁiﬁsﬂl ?RTsmtant
fere forar aram): or (M) Sub-Inspector)

(2)  Directed (Name of 1.0.) (ST HRAFIY FT ATH):
Vijender Singh

LN

No. (&.): 117RWR to take up the Investigation (Y S 3TN UrF & A &
fow @Ader far aram) or (M)
Directed (Mobile No. of 1.0.) (ST/a 3TRABRY &7 HGTSe FaX): 919466232291

(3)  Refused investigation due to (ST & fom): or (B PHROT E'GFIT fora

District (f5re):

an)

(4)  Transferred to P.S. (UTT):
on point of jurisdiction (A AARAPR &
HROT FEAAR).
F.L.R. read over to the complainant / informant, admitted to be correctly recorded
and a copy given to the complainant /informant, free of cost. (Rreraaedr /
FaaThdT B WAfAH gg W FArs A, aﬁaﬁgém&ﬁzmmmﬁﬁ
Rreraaadat @ & =)
R.0.A.C. (3R.3N.T.4.)

14. Signature / Thumb ' Signature of Officer in charge, Police
impression Station (YT WHIT & FTEATEN)
of the complainant /
informant (m 4 Name (m): JAGDISH CHAND
ﬂﬂ?ﬂiﬁ?l‘f & FEAER / W Rank (U€): I (Inspector)

&1 faeme) ‘ '

No. (€.): 7IMWT

System IP (3T&W):10.194.54.12 16/04/2024 12:34:31 : 8/11
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ﬁ‘%} HARYANA POLICE CITIZEN SERVICES (2R gferd ammie den)

FIRST INFORMATION REPORT
(Under Section 154 Cr.P.C.)

gH gaar o
(9RT 154 &3 ufthar wféar & awa)

15. Date and time of dispatch to the court (3ETaa & dwvr i RATH
AR wa3):

System IP (3M$1):10.194.54.12 16/04/2024 12:34:31 9/11



%%} HARYANA POLICE CITIZEN SERVICES (zRamm g aniie &)

FIRST INFORMATION REPORT
(Under Section 154 Cr.P.C.)

YYH FIar RAE
(YRT 154 &5 ufthar gféar & aga)

Attachment to item 7 of First Information Report (T3 e e & G 7

HelTe1eh):
Physical features, deformities and other details of the suspect/accused: ( If known /
seen )
. o & w
(@Rry / Hfdges 6 e Adward, et ik 3w Ao @R w9
/ @ aTan))
S.No.  Sex Date / Year gyl (qemae) Height Complexion ({37) Identification Mark(s) (Teama 1)
(.6.) () Of Birth (cms)
(ses ARy / (e
ag) (@)
)
1 2 3 4 5 6 7
| Male
Is pox pitted: Yes
Deformities / Teeth (ETH) Hair (aTe7) Eye (311’-@-) Habit(s) Dress Habit (s)
Peculiarities (Rgpfaar (3Teet) (UgeTan)
/ Tafrean)
8 9 10 11 12 13

Language/Dialec Place of (3T TATT) Others (37)
t (HTST/arel)

Burn Mark  Leucoderma ;.10 (ATHET) Scar (A1)  Tattoo (7[?; [y

(5T §U A (FPreHAT(WHE )

foremeT) Ye))

14 15 16 17 18 19 20

These fields will be entered only if complainant/informant gives any one or more particulars about the
suspect/accused.

(TE &7 @l gt fhu SR IR Reraadt / goamedr @Rey / 3@ & aX 3 B v a1 e R
ST e &)

System IP (HE®):10.194.54.12 16/04/2024 12:34:31 ; 10/11
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fé%} HARYANA POLICE CITIZEN SERVICES (gR=mom gferd Fll.alh"’-ﬁ )

. FIRST INFORMATION REPORT

(Under Section 154 Cr.P.C)
e gaar Rae

(URT 154 &5 wihar Wfear & ded)

System IP (37&W):10.194.54.12 16/04/2024 12:34:31

R
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To
The Worthy Deputy Commissioner
Rewari.

No. 395 Dated: 15-04-2024
Subject: Reply of “Notice of hearing Suo Moto matter” of your letter no. 6194-6197 dated 15-04-2024.
Respected Sir,

On the subject mentioned in your letter no. 6194-6197 dated 15-04-2024 the information asking by
you is as follow point wise: 2

Point 1: List of the employees injured in accident. The present status of injured workers.
Who is bearing the cost of treatment of injured workers?

Reply: 39 workers were injured: Presently 19 workers has discharged, 4 workers admitted in PGIMS Rohtak
and 16 has expired. The managegent is bearing the all treatment cost.

The details are in ANNEXURE 1 in attachment enclosed.

Point 2: Who is liable to inspect the Industry/ equipment periodically to avoid such accident? Weather
concerned department inspected the same on time.

Reply: As per policy the company was inspected on dated 20-07-2021, The Inspection report (Lifelong
inspection Report Factory Act) is in attachment enclosed. Periodically equipment testing done by
the competent persons not by the department as per Factory Act 1948

As per the Transparent Inspection Policy of the Labour Department vide letter no. 3561-3641 date
27-06-2016 the Inspection Criteria is as follows:

The inspections shall be conducted by the individual officer or a team of maximum three officers of
the department. The Inspecting Officer/ team of inspecting officers shall be selected by the
computerized system preferably in the following manner but shall be finalized by the Chief Inspector
of Factories, Haryana, keeping in view the number of unit in particular slab in the particular area of

jurisdiction:-

’ Sr. No No. of workers employed Inspecting officers

1 Non Hazardous Units employing up to | Exempted

E 50 workers =

{2 Up to 250 (except Non Hazardous | Assistant Director(IS&H) or Assistant Director
| Units employing up to 50 workers) (IS&H), Chemical

13 | 251 to 1000 = ' Deputy Director (IS&H)

L 4 i éAbove 000 _ ;WJHQj»r]_gﬂlgirecmr(!S&%‘!)

Point 3: What remedies are available with the concerned department, if such accident took place?

Reply: As Directorate of Industrial safety & Health is an enforcement and advisory body, the safety
awareness programmes and Factory Act 1948 inspections conducted by the department
¥

Point 4: Weather any compensation has been provided to the affected employees?

Reply: The compensation has paid by the management and the details are in ANNEXURE 1 in attachment
enclosed.

Yours Sincerely

Assistant Director (I dhist
Labour Depa



27 \

No. 702

‘ATE OF INDUSTRIAL SAFETY & HEALTH, HARYANA .

“ REPORT

Name & Address of Factory

Date of Inspection

Name of Inspecting Officer

Name of Occupier

Name of Factory Manager

Manufacturing Process

Dated- 22-07-2021

LABOUR DEPARTMENT
GOVERNMENT OF HARYANA

(Under The Factory Act, 1948)

M/sLifelong India Pvt.Ltd
Plot no.- 76, Industrial Area Dharuhera
Distt.- Rewari.

&

20-07-2021

Er. Ramesh Singh, Deputy Director, (Industrial Safety & Health)-
Gurugram-II :

Er. Rekha Chhikara, Asstt. Director, (Industrial Safety & Health) Chemical-
Gurugram

Sh. Vijay Kumar

Sh.Arun Kumar

Sr. No.

Section

Rule

Plastic Auto parts

Observations 1

45

69

' not, as prescribed, also the notice containing the names of the workers

Content of first aid Box provided in the factory for emergent condition is

within the precincts of the factory who are trained in the first aid
treatment and who are in charge of the first aid boxes or cupboards and
at conspicuous place & near each such box or cupboard and the notice
indicating the work room where the said person will be available not
pasted.

61

86

Notice of Period of works in form no. 11 not displayed in the factory and
Copies of the same in duplicate not sent to the concerned Assistant
Director (IS&H).

7A

The passageway is obstructed by parking material trolley in the
passageway of assembly area, which may hurt/hit any of the workers
working there in.

7A

668

Rubber mats are not provided under/infront of the electrical panels
installed in the vibro shedarea of the factory to minimize the hazard of
electrocution.




N
(o}

5 i. Lock pin arrangement has not been proVided to hook assembly of the chain.
. pulley block used near PUMp room area ofthe factory.
= A ii. The Maximum safe working load has not been clearly marked on/near
the overhead cranes installed at the HPDC section.
6 Fast moving power transmission belt pulleys of scrap grinding machine,
21 scrap cutting machine installed in grinding shed have not been
guarded/fenced.
7 87 102 Cautionary notices/ Instruction are not displayed nearby thinnerstored/usingin
Sch. XI, | the chemical storeareaand diesel storage area of the factory in a language under-
XIv stood by the majority of workers, to draw attention to all workers about the
hazard to health and precautions to be adopted to save them-self in case of any
emergency.
66 Material is placed in front of electrical panelin vibro shed area,
8 38 obstructing for operating/using in case of any emergency.
71,74 & | i)The door of canteen building is not fly proof.
9 46 o : : :
76 ii) Rate list has not been displayed in the canteen.
41B(2) 70F The occupier has not furnished the information to Deputy Director/Asstt.
10 Director (IS&H) about the name and quantities of chemicals used and stored in
; the factory and brief description of the processes carried on in the factory.
87 102 Sch- | Effective exhaust and ventilation arrangement are not made in HPDC area
Xl to prevent workers from the inhalation of fumes and accumulation in the
s PL.I(13& working area.
22)
67-B Safety Committee is not constituted in accordance consisting of elected
12 members of workers, constitution describing the rights, duties, selection
procedure etc. for the safety committee.
66(4a), Flameproof lights, fittings and other appliances are not provided at the
13 87 102 Sch- | strategic areas where flammable chemical such as thinner is being used
XIPt- | and handled to prevent the danger of their being source of ignition.
(1)1

Asstt. Director

Deputy Director

Industrial Safety & Health Chemicallndustrial Safety & Health

Gurugram

Gurugram-1|
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T Haryana State Pollution control Board iy nerim
m—— : &%’4\2&4; E-EF:.{&_

i Regional Office, Rewari at SCO-D6 &D-7, N / LBl He
A N oy o (o

=\t Suncity Commercial Complex, Sector-6, A-Block Rewari < “// Lifostpc b
Tele Fax: 01274-244241, E-Mail: hspebrodr@gmail.com TeHTy

No. HSPCB/RWR/2024/ 7 2 Dated |5~ / 2Y / 7044

To
The Deputy Commissioner
Rewari

Sub: - Notice of hearing Suo Motu matter In re:news item appearing in The Hindu dated: 16-03-
2024 Titled “Around 40 injured as boiler explodes in factory in is Haryana”..
Ref-  Your office letter No. 6194-61 97/LEA dated 15.04.2024.

In this connection, it is submitted that the desired information regarding above said subject sited
above of Haryana State Pollution Control Board, Rewari Region is as under: -

| Sr. No. | Information Reply .
a. List of employees / person injured in | Not relates to HSPCB, Rewari
accident. The Present treatment status of
injured person (dead / alive / under
treatment). Who has bear the cost of
treatment of each employee? Detail report
whether company has bear the cost /
insurance company or individual has paid
the treatment cost. (full or partial).

| B2 Who is liable to inspect the industry /| Regarding this incident, Worthy Deputy

|
[

equipment periodically to avoid such | Commissioner, Rewari has constituted a joint

accident? Whether concern inspected the committee consisting of following officers: - i).

same well in time or not? Sub Divisional Officer (C) Rewari, ii).

} If Yes, provide the detailed inspection | Assistant Director, Industrial Safety & Heaith
‘ report. Rewari, iii). Assistant Labour Commissioner, !

. if No, what action has been taken against ;. Rewari, iv). Fire Officer, Rewari to inspect the

l the delinquent. ' cause of incident vide order No. 6123-

' 6126/LFA dated 17.03.2024 and as per joint

‘ committee  report, Assistant  Director,

' industrial Safety & Health Rewari s
concerned department for this kind of |

mishap. Hence report may be sought from

: concerned departments i.e. Industrial Safety

T e g : & Health, Labour and Fire Department.
¢ What remedies are available with the | Not relates to HSPCB, Rewari o
| concern department, if such accident took
k‘ place? :
d. Whether any compensation has been | Not relates to HSPCB, Rewari
‘ provided to the effected employees by any
L means or not?

Submitted for your kind information and further necessary action please.

Regional Officer,
Rewari Region
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To , o
- The Worthy Deputy Compmissioner
Rewari.

i _q3c , | | Date: 15-04-2024

Subject: Reply of “Natiee of hearing Sué Moto matter” of your letter no. 6194-6197,
dated 15-04-2024. :

Respec! ot Sir,

O the subject mentiened in your letier no. 6194-6197 dated 15-04-2024 the
information asked by you is as follow point wise:
LY

Point 1: List of the employees injured in accident. The present status of injured workers.
Who is bearing the cost of treatment of injured workers?

eply: 39 workers were injured. Presently 19 workers have been discharged, 4 workers
under treatment in PGIMS Rohtak and 16 has expired. The management is bearing the
all the treatment cost.

The details are in ANNEXURE 1 in attachment enclosed.

v
-

_Point 2: Who is liable to inspect the Industry/ equipment periodically to avoid such accident?
Weather concerned department inspected the same on time.

Reply: For the inspection of industry/equipment, inspection is conducted by Assistant
Director/Deputy Director under the Factory Act, 1948, whereas, Assistant Labour
Commissioner/Deputy Labour Commissioner conducts inspection under Payment of
wages Act, Minin}um Wages Act, Payment of Gratuity Act, Contract Labour Act,
Payment of Bonus Act, Equal Remuneration Act.

As per policy, the company was inspected on dated 20-07-2021, The Inspecti;:m

report (Lifelong inspection Report under various labour laws except Factory Act
1948) is in attachment enclosed. S

As per the Transparent m:’:;jw_cti(m Policy of the Labour Department vide letter no
3561-3641 date 27-06-2016 the Inspection Criteria is as follows: e
The inspections shall be conducted by the individual officer or a team of maxi

three officers of the department. The Inspecting Officer/ iteam of in:; cci' n: &11;31 L !m
shall be selected by the computerized system preferably in the 'i’olmggn :ngf s klccxs
shall be finalized by the Labour Commissioner, Haryana, keeping in x'ic;gv tﬁmer }%m
o unit in particular slab in the particular area of jurisdiction: - e s
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/ 5 TRa o workers empoyed | FREEREEHED

ESr 5 )

Hw ‘f,er&’ji’ﬂ: sector units @mp[()ymg mepwd

Jess than 50 workers . e - .
z e Assistant Labour Commissioner G

Upte =) Deputy Labour Commissioner

R ARG

»»

Doint 3: What remedies are available with the concerned department, if such accident took

place? , - -
Reply: If such accident pecurs the Assistant Lebour Commissioner cum Commissioner

ander  Fmployee  Compdfisation. Act, sends Section 10A "notice under - Employee
Compensation Act and if workers are not cov

A

Compensation Act, Compensation is awarded to the injure

ered under ESI, then as per Emplay&
d/deceased employee. “ ;

Point 4: Weather any compensation has been provided to the affected employees?

Reply: The Employee’s being covered under ESL; The Employee’s Compensation Act
was not applicable to them. However, the management on humanitarian grounds agreed to
Pay Rs. 17,50.000/- to the nominees of cach deceased worker, out of this amount some

amount has already been released and rest amount will be paid in due course of time. The
details are in ANNEXURE 1 in attachment enclosed.

-

“ Assistant Labo ; sner
Labour Department, Rewari

[
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Assistant Divisional Fire Officer/Fire Station Officer
FIRE STATION MC REWAR|

From

To M/s LIFELONG INDIA PVT LTD

Plot No 7

6 Khasrano 520 216 152 16 25 Industrial area Dharuhera, Distt Rewar

Memo No. FS/2022/344 dated : 25/07/2022

Subject: Renewal of Fire Safety Certifi
ubje Glt'o;:g-olln::}::;t:glhé) i(,u tillcchUnder 15 mtrs. height from the fire Safety Point of View of the
S uilding at Plot No 76 Khasra no 5 20 21 6 152 16 25 Industrial area
era, Distt Rewari of LIFELONG INDIA PVT LTD :

R sorence v S 5
eference to you online No 150922223000102 dated 30/06/2022 on the subject cited above.

Towe

r Name Floor Detall Holght Ground Coverage
01 G+Mezzaning 11.35 ¥355.00
Basemont Level Basement Aroa Remarks

0 0 0

ers, FIRE

Your site for the Renewal of the Fire Safety Certificate has been inspected by the Team of F irc Station Offic
ere checked

i STA:TK)N MC REWARI from fire safety Point of View. The means of escape and Fire Protection system w
| and found as per the National Building Code of India, Part- IV guidelines.

In view Aol the SilllSIle{!()l‘)’\l]l'C protection system / arrangement mentioned as above, this office has ho objection for
| oceupation from the Fire Safety point of view, with the following conditions:- )

¢ The ownet/occupier shall keep duly trained Fire StafT in all three shifts.
| Thcdl_?i.rc Protection System tested during inspection shall be maintained properly & always should be in good working
condition.

IFany lapse is found in the fire protection system at the time of inspection or deteeted during outbreak of fire, acuon will

be taken as per rules against you.

. Youare directed to apply for Renewal of Fire Safety Certificate in future before 2 month ol expiry of your Fire Safety
Certificate.
The open set back area is not checked at our end as it shall be checked by concerned building department.
applicable rules/ regulations/ byelaws laid down regarding fire safety

The ownerfoccupier shall strictly follow the other
onditions you will be liable to be punished as per Section

system. If you fail to comply with any of the above terms &e
30,31 & 47 of fire & Emergency Services Act 2022.

building as per NBC with intimation to Fire Department and video

1 be produced at the time of next Rencwal; Officials/Residents/RAW A

You have to perform quarterly, Fire Drill in your
graphy evidence to be keptas a record which sha

should be mentioned in the drill.
laws remains un- noticed the Authority reserves the right to amend the Fire Safety Certificate

Hfl 1f he Infringements of Bye
comes 1o notice after giving an opportunity of being heard and the Authority shall

as and when any such [nfringements
stand Indemnified against any claim on this account.

The owner or occupier of the building shall give a self-declaration certificate annually to the effect that the fire fighting
system installed in his building is working in good condition and there is no addition/alteration in the building. The Fire
| Officer may randomly check such building. In case there is any addition/alteration beyond permissible limits under the
% Haryana Building Code, 2017, the fire safety certificate shall cease to exist and the owner shall apply for approval of
revised FFire Fighting Scheme as per the provisions of section 18,

is valid for Three year from the date of issue of this letter Applying

The above Renewal of Fire Safety Certificate
responsibility of owner/occupier.

renewal of the same well in time shall be the

Remarks:- Approval by DMC Rewari

Fire Station Officer

i "'h "  %Tﬁl\gwn%&;ﬂm‘nar
@s’@ o BENLEL £ 59 Savicen o683

Reason: Digital Verification

Exercising |
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FIRE & EMERGENCY SERVICES, REWARI \

SUBJECT- jecti f '
Renewal of No Objection Certificate from fire safety point of view of Industrial building

having total plot area of 14075.67 i
3 .67 sqm as M/s Lifelong India Pvt Ltd, Plot No -7
5/120,21,6//16/2,16 & 25, Industrial area Dharuhera, Distt Rewari. ' dikaia s

With reference to the transaction no. 150912223000275 Dated 05-07-2022

'trrle'case for Issue of No Objection Certificate from fire safety point of view of industrial building , having
205a plot ar‘ea 14075.67 sqm as M/s Lifelong India Pvt Ltd, Plot No -76 Khasra no 5//20,21,6//15/2,16 &
. Industrial area Dharuhera, Distt Rewari, has been received in this office. The ADFOQ, has checked

and tgsted the fire fighting system of the above building and found working. The report of ADFO and i
FSO is enclosed below. ;

Building details - Total plot area- 14075.67 Sqm
Occupancy-.G-1 ¢

Tower/block no. (Floor arsoa?: : No. Of floors Occupied height Staircase
as per
Min. \ provided
required
01 GF 8355.60 Ground + 11.35m q02 02
Sgm, Mezzanine

Fire fighting system details- :

s.no. | Norms as per NBC-2016 Requirement Provision

proposed

L Fire extinguishers( as per 5.n0.3,table no.7, part-1V) Required provided \

2 Hose reel ( as per s.no.4,table no.7, part-IV) :

3 Dry riser Not Required | Not provided ‘

4 Wet riser( as per 5.n0.5,table no.7, part-IV) Not provided ,

9 Down comer( as per s.no.6,table no.7, part-1V) Required provided

6 Yard hydrant( as per 5.no.7,table no.7, part-1V) Required provided

7 Automatic sprinkler system( as per 5.n0.8,table no.7, part-IV) _ Required

8 M.CP(aspersnodtableno parttV)' Required

9 Automatic detection & alarm system( as per s.no.10,table no.7, | Not Required | Not Required

part-lV) :

10 | U.G fire tank{ as per 5.no.11,table no.7, part-V) | Required | Provided (200 KL)

11 Terrace tank( as per s.no.12,table no.7, part-1V) : \ Required \ i;gz':c;ed J
12| Pumps near UG tank{ as per s.no.13,table no.7, part-1V) | Required : | Provided'(OG nos) |
Two.ltl,table no.7, part-V) Not R'eqmred | Not F"rowded
14 | Domestic tank connections(should be connected with overflow of Required \ provided

i k A ;
HUWE fSlrr:;s; elhaust system & fresh air system in basement —_——rNot Requ'!red \ Not Prow‘ded
16 | Water curtain system | Not Reqm.red | Not PfOV{dEd \
TW | Not quutred | Not 9rovnded
EW_@WM | Provided ;

(\" Thus, the case may be forwarded for approval please.

o

. TN
%‘ (A‘ %p% q/)}m\/ﬁj yl'/{ |restanonFc:tf?f\:vcaerr.l

1o



